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CENTRAL ADMINISTRATIVE TRIBUNAL , PRINCIPAL BENCH

OA NO.?Q&JZOOt

New Delhi, this the 19th day of Saptaemnber, 2002

Mon’ble shiri Justice V.5. aggarwal, Chalrman
Hon’ble Shri M.F. singh, Memober {(w) -

Man Mohan Negl
Ofice of D&D(Constructian) )
Hars. Office, Kashmiri Gate, Delni _ . Applicant

{(Shri KoK Patel, advocate)
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Union of India, hrough

1. General Manager
Morthern Railway
Baroda House, New Delhi /
2. Chief administriive Officer(Constuction)
Morthern Railway Hars. Ofice
Kashmiri Gate, Dalhi
7. Divisional Railway Manager
Morthern Railway, ambala On

Armbala '
4. Deputy Chief Engineer (C@ngtructionj
Horthern Railway, Chandigaih .- Respondents

{(shri oK. Gangwani, advocate)

ORDER(oral)
shri Justice V.5. aggarwal, Chairman

after the matter nmas been heard at length, 1t

1%

is

conceded  that applicant had & 1ian in the post he Was

nalding at  the relavant  time when he was taken

7

deputation in the ambala Division af Northern Rallway.
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2. It ia n

<

3

7

snsidered by the Divi

G
@

{;

should be

on

t being disputed that. the case of applicant

<isnal Railway tanager,

Ambala Division of Northern Railway in accordance with

rules as to whather applicant 1is entitled

to

regularisation and if so from which date. DRM  shall

onsider as to whethar applicant is antitled to

G

any

piromotion in accordance with rules and also consider that
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if any iunior person’ to the applicant has been given the
Lenefit then the applicant shall not be discriminated.
The guestion of promoticn of applicant shall be Jdecided
by the Divisional Railway  Manager. Order 1s made
accordingly. Compliance of the same should be carried

aut within a period of six months from the date of

receipt of a copy of this order. Ho Gosts.
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(V.5 .Aggarwal )
Chairman
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